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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD asnm+
AT HYDERASAD

0.A.No,767 CF 1997,

DATE OF ORDER:2-.2-1999,

Betwesn:

Chandika Kotaiah, es Applicant |

and

|
1. The Sub Divisional Inspactor(P),
Ongole West Sub Division, Ongole.

2. The Senior Supsrintsndent of Post l
OfPices, Prakasam Oivision, Ongole.

e+« Reapondents

COUNSEL FOR THE APPLICANT :: Mr.K.Venkateshuara Rso -

COUNSEL FOR THE RESPONDENTS::

Mr.B8.Naresimha Sharms
CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (AOMN)
AND

THE HON‘BLE SRI B8.5.JAl PARAMESHWAR ,MEMBER (JUDL)

: ORDER :

*

ORAL ORDER(PER HON'BLE SRI B,5.JAl PARAMESHWAR MEMBER (3) )|

Heard ﬂr.K.Venkatashuara Rao, learnsd Counsel L

for the Apﬁlicant ahd Mr.Jacob for Mr.B.Narasimha-

Sharma, lesrnsd Standing Counssl for the Respaondents.
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2. The applicant was appointed as E.D0.D.A.,
Maddipadu Sub OPfice of Ongole West Sub Division
with effect from 1-5=1970. Housver, he was put off |

from duty by Memo No,PF/EDDA/Maddipadu, datnd:8-11-199ﬁ

issued by the Sub Divisional Inspsctor, Postal, Ungole |

|

West. He submits that the said put off duty Order
was not given effect and the post of EDDA,Maddipadu ||

was re-designated as EDMC, Peddakothspalli and the |
applicant uas u:ﬁtinued thefein and the applicant

worked as such from 9-11-1894 to 30-11=-1904,

3. The applicant submits that the first respondent

issued a letter No.PF/EDDA/Maddipadu, dated:30-11=1994
| |

restoring the status-quo ante with regard to dasigna—l

tion of the applicant as E.D.D.A. The spplicant sube |
mits thaf. he tendaered his resignation to the post nfl
EDDA on 18~1-1995. The Respondant No.1 had not accept

(=8

the said resignation and the applicant had also not |

pressad for acceptance of the said resignation is viey

of the changed circumstances.

4. The applicant epplied for leave during the

year 1996, but houever, the same was not sanctioned.

The applicent again applied for leave from 3-3-1397 |

to 8=3-1997, and one Sri G.Ramanjaneyulu was placed |

as a substitute. The applicant submits that the

said substitute did not atten;jtha dutiTs properly.
2ave

The applicant applied for extension of time from Il
10-3-1997 to 28-3-1997. THe Respondent No.l, houavaﬂ
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placed the applicant under put off duty from
15-3-1997, vide Memo No.PF/EDDA/Maddipadu, dated:
15—3—1997, and no copy was endorsed to the sescond
respondant. The applicant submits that, he was

awvay Prc;THead Quarters during the leave period and
his substitute was not discharging his dutiess. Hence,
the applicant submits that it is open to the respop-
dents to éppeint_anathar suitahle person in his placs.
Howevsr, the raépandants issued impugned Memo baarihg
No.PF /EDDA/Maddipadu, dated:7-3-1997, accepting the
resignation tendsred by the applicant way back on

18-1=1995 after lapse of mora then two years by

adopting coercive maethods.

S5 Henca, ha has filad this BA to call for tha
records relating to Memo No.PF/EDDA/Maddipadu, dated:
7-3-1997, issued by tha Sub Diviéional Inspaector (P},
Ongole Uasé, Sub Division, by daclérlng that the
applicant is entitled to be bréated as on duty and
quash the letter datad:7-3-1997.

6. By an Intarim Order dated:25-6-1337, the
raspondents were diracted to continue tha‘epﬁlicant
en duty as EDbA; Maddipadu, untii Purthar orders,
By virtue of this Interim Order, the applicant has
baen continuing aleDDA. |

7. The raespondants h ava Piled their reply stating

that, when he applied for leave on medical grdunds
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during March,1997, and thareafter remained absent .
The applicant requestad the authoritiss to accapﬁ
his resignation tendared by him on 18«1=1995 through
his statemsnt given bafore the Respondent No.l on
29-3-1937. Accordingly, the respondant no.! acceptad
the resignation, vide impugned Mamo No,PF /EDDA/Maddi~
padu, dated:7-3-1997. Thus the applicant tilself
exprassed his 1ndlination to réaign from the past.
The allegation that the raspondent no.! forcibly
acceptad the resignation of the applicant is not
carrect. They submit that the applicant was put off
from duty, vide Memo datodza;11~1994. but the said
Order uas'not giveﬁ effect to. Thus they submit
that, it is only at tha‘inataﬁce af tha applicant
they acceptad the raaignatién tendsred by him on
18-1-1995, Ths raspondents also allege irregularities
on thé working of the applicant because of that irre-
felt NPE
gularities they Fﬂf? that he ?f not a fit person to

continua.

8. ﬁuring the course of argument, the learned
Counaal for the ﬂpplicaﬁt sybmits that the respondsent
no.1 coild not have aCGeptad the resignation tendered
by him on 18-1.1995, but howaver, ha could not atate
any rule position regarding at the acceptance of his
resignation. balatedly. Furthar.the respondents have
stated ths circumstances under which the epplicant
demanded the respondent-authorities to accept his
resignation submitted on 18=-1-1995. The respondents

have also sxplained certain circumstances which go to
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show that the parformance of the duty by the applicant

was not upto ﬁhair satisfaction. e do not wish to

go into the details of those aspacts but, houever, thq
applicant, if so advised, may submit an appeal againsﬁ
the impugned Order dated:7-3-1997, by which his resig-
nation was accaptad, to the Rasﬁondant No,2 within a |
pariod of One month from the date of ieceipt of a copy
of this Opder. Till his anﬁeaﬁlis'dispoaad of, the
Interim Order dated:25-6-~1997 will be continued.

If the Order is going to be advarss to the
Anad -
applicant, that Order uwill be implemented after a
passage of Ons week Prom tha date of issue of that

Order.

9. The OA is ordered accordingly. No costs.

( B.8<TAI paanmssuunn ) (' R.RANGARAJAN ) '

NEHBER(JUDL) MEMBER (ADMN)
2\&

DATED: thzs the an day of February,1999

Dictated to steno in the Opsn Court CXPMJK////
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